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little scope after the Finance Minister
Bnnounced his concessions. I would
now say only one or twe things. So
far as the increase of five per cent
across the board of basic excise duty
is concerned, perhaps it would have
been better if the hon. Finance Minis-
ter had given relief in respect of
items of consumer gopds which are
used by low income group of consu-
mers, like matchboxes, inferior kinds
of tea, bidi, kerosene, etc.

Last but not the least, I would
recommend for the hon. Finance Minis-
ter's serious consideration my hon.
friend, Shri  Gattani’s amendment
which is fo the effeet that you exempt
salt altogether from excise duty. It
should be exempted permanently in-
stead of brining it every year where-
under salt is exempted from the levy
of excise duty fer fhat year only.
Because of emotional grounds there is
gbjection to any imposition of excise
duty on salt and we should do away
with it altogether. We should not
indulge in this annual ritual. So, this
point requires the serious considera-
Yion of the hon. Finance Minister and
1 hope that he will take the necessary

step.

With these words I support the

Finance Bill
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MR. CHAIRMAN.: You may continue
tomorrow.

15.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTEENTH REPORT

awefr wgew : WE ArEEe
qrgd faqds &1 and 0E gA0 |
A FT F7F grea? |

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to move the
following: ’

“That this House do agree with
tne Eighteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 26th April, 1978.”

MR. CHAIRMAN: The question is:

“That this House do agree with

the Eighteenth Report of the com-
mittee on Private Members' Bills

and Resolutions presented to the
Mouse on the 26th April, 1973"

The motion was adopted.

15.33 hrs.

RESOLUTION RE. SETTING UP OF
NETAJI NATIONAL ACADEMY—
Contd.

MR. CHAIRMAN: The House will
now take up further discussion of ine
following Resolution moved by Shri
Samar Guha op the 14th April, 1978:—

“This House recommendg to the
Government that, in patriotic recog-
nition of the fundamental contribu-
tion made by Netaji Subhas Chandra
Bose ,in fhought and action, towards
achieving indépendence of undivided
India and evolution of ideaological
concept of our national recenstruc-
tion, an Institute of ll India import-
ance named as “‘Netaji National
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‘Academy’, be set up by the Gow
ernment within a year for making
specialised and advance studies on
subjects, in wnich Netaji evinced
keen interest, like—(l) advance
Military Science, (il) modern socio-
economic and political ideasciogles

. relevant to the objectiveg of Indian
national reconstruction, (iii) concept
of Indian national planning, (iv)
perspective and problems of Indian
national integration, (v) history of
revolutionary movementg for lndian
independence and (vi) mission of
Indian culture and civilisation to-
wards achieving amity and under-
standing among the people of the
world,”

alongwith the amendments moved by
Sarvashri B, P, Manda] and Hukmdeo
Narain Yadav.

Now Shri Chiita Basu—absent, Shri
Ramji Singh—absent. Dr. Subrama-

niam Swamy~—absent, Shri Dave—
absent,

Shri Amar Roy Pradhan.

SHR] AMAR ROY PRADHAN:
(Cooch-Beher): Madam Chairman, I
convey my hearty support to the Re-
solutivn moved by Prof. Samar Guha
regarding the formation of g Netaji
National Academy.

Madam Chairman, it is said that
Netaji died of a plan crash in Taihoku
on 18th August, 1045. It iz a got-up
story, It iz a camouflage, But why
the Government of India, headed by
Shri Jawaharlal Nehru and his daugh-
ter, Smt. Indira Gandhi, were so much
interested to prove that Netajl dled
and died of plane crash? But, I say
it is not a crash but the clash of Ideas
and personality cult and a matter of
inferiority complex for which Nehru
suffereq a lot. And for these, Netaji
had to die thrice already—once by
FPlane crash, once by Bhahnawaz Com-
mission and lastly by Khosla Com-
mission,

Angd for these, Netaji's name was
not mentioneq in the tfme capsule— the

socalled history of India’s Indepen-
dence. It ig for these the great histo-
rian, Dr, Ramesh Majumdar, who had
given much stresg on Netaji and
IN.A’s role for India’s Independence
Struggle, was forced to take leave
from writling the Independence strug-
gle history and in Dr. Majumdar's
place, Dr, Tarachand, g hencnman ot
Nehru, accepted the offer of writing
independence movement history at the
sweetwill of Jawaharlal Nebru as it
also had happened in the case of Dr.
Gopal who wrote the history for Time
Capsule according to the sweetwill of
Indira Gandhi,

Now, when Nehru dynasty on India's
throne came to an end, hereditary
reign hag gone, then, it is time lhat we
should pay our respect to Netaji. We
must know what was Netaji? Let our
future generation know what wuas
there in the ideas of Netaji? A man
lives by his idegs and actions. Netaji
will live long by hig deeds and ideals,
There ig none to kill him. It is
Netaji alone who c¢an say this—I
quote:

“Comrades, I assure you that I
sha!l be with you in darkness as in
sunshine, in sorrow as in joy, in
suffering as in victory. For the
present, I can offer you nothing
except hunger, thirst, suffering;
forced marcheg and death. It does
not matter who among us will live to
see India Free. It {s emough that
India shall be free and that we shall
give our all to make her free”,

Thig inspiring leadersnip ig in conirast
to our present day leadership with
some false assurance particularly,
before eaclt battle of ballot box.

It iy Netaji who said on 4th July
1044:

“We have but one desire to-day—
the desire to die so that Indin may
live....It is blood alone that can Pay
the price of freedom. Give me
blood, 1 promise you freedom™.
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Madam, Chalrman, -what. is .hig idea
about freedom?

“Our tnadm lmwu not only
emancipation from politica] bonduge
but also equal distribution of wealth,
abolition of caste barriers and in-
equalities and distinction of commu=
nalism ang religious intolerance”.

What is Netaji's idea about Nationa-
lism?

“Our nationalism {z neitner nar-
ToW nor selfish nor agressive. It is
inspired by the highest ideals of
humean race namely, ‘Satyam, Sivam;
Sundaram’ "

What is his farsightednesg about future
independent India?

“Capitalism__ inside India will be
the greatest danger after the British
are gone. Unless it is closed down
along with British we will be called
traitorg by our future generation
because Capitalism will occupy the
place of Imperialism”,

Madam, Chairman, Netaji was the
founder of Planning in India. It was
tnen when he was the Congress I'resi-
dent, that he first took the initiative to
form a Planning Committee for future
India. With 70 per cent of total popu-
lation living below poverty level, we
should remember Netaji, who said:

“The inequalities of wealth which
stang in the way of social advance-
ment ghould be eradicated first”,

We cannot even solve our language
problem in the last 30 or 35 years.
Then we should know what Netaji
sald,

“In addition to Regional Langu-
ages in the provinces Hindusthani
written in Roman script shall be
introduced as our official National
Language”,

He is very much clear that Hindus-
thani ghould be our National Langu-
age—not any foreign language, what-
ever it may be, English or French. He
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had taken up thig idea. from Kamal
Ataturk. In Turkey Urdu is the Natio-
nal Language with Romap Script. It
is the proper time to have a Netajl
National Academy to study all these,
The research works are going on
on Netajl in different parts of the
world, in Japan, Bast Germany, West
Germanr U.S.A. England, Switzerland,
Burma etc,

But, in India, though in the last
thirtyone years we did nothing on
Netaji, now the chance hag come due
to change of political situation, Se,
we ghould do some work on Netaji.
It ig a hard job but it ig a pleasant cne
for the patriots,
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BHR; PABITRA MOHAN PRA-
DHAN (Deogarh): Madam Chairman,
whetever be the considerstion about
Netajl, it iz a proven fact that in owr-
tain respects, he is an unparallelled
leader of India, nay of the entire
world. In my opinion, had Netaji not
left the Congress and had be not in
disguise left India and gone abroad and
founded the IN.A,, I apprebend India’s
independence would not have been so
easily achieved and even if it was
it would not have been in the form
which we are now enjoying, but it
would have been in some other form.
It ig in the fitness of time ang things,
with his activities and contributiong to
India’s independence, that the 80 croreg
of people of India should have some
sort of an institution in memory of :his
sacrifices and contributions to this
Nation. Madam, Chairman, ] acted as
a messenger carrying jnformation from
India to Burmg to Netaji's camp. I
knew what the mingdg of Indians were
at that time. Then 1 wag a Congress-
man. From the very beginning,
Netaji wanted to know from India
side a certain thing. The information
wag received from him that he wanted
to know whether the Congress rank
and flle and-the. masses-would reeeived
him and support him if be attacked
India with his LN.A. against the alles,
that is, the British Government, Rus-
sians and the Americana He also
wanted to know whether the Congress
rank and file, not the leaders who were
against him at that time, would recejve
him or not. Tnese are two points
which 1 was carrying together with
many other inféfmation. 1 -had to
leave India gnd carry the information
to him, It was-he who organised the
people in -such a~eray- that: the-British
Goversmaent :and dty -sllies 2were terzi-
to India, in this form, in a_complete
form. 80, ay has plready been suggest-

-¢d, T 'hope that the Government 'of
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MR, CHAIRMAN: How much time
does the Minister need?

- SHRI SAMAR GUHA: Can [ make a
submission?

MR. CHAIRMAN: How much time
do you need for your reply?

SHRI SAMAR GUHA: I will take at
least half an hour,

MR, CHAIRMAN: Then 1 am
afraid, I cannot call anybody else. I
cal] the Minister. There gare only
thirty two minutes left out of the tim
allotted. The Minister,

SHRI SAMAR GUHA: Madam, this
is the right of the House and if the
House wants to extend the time, it
can be done.” It has been done in the-
past [n the case of other resolutions
I propose that tne time of the House..

_ MR CHAIRMAN: I suggest you take
- less time, Then I will call other
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Members. You fake 30 minuiey ins-
tead of thirty minutes, Shri Dalip
Chikravarty. :

SHRI SAMAR GUHA: Why are you
denying this right of the House? I
propose. that the time of the House be
extended by sn hour.,

MR, CHAIRMAN: There are other
things which are to be taken up.

SHRI SAMAR GUTA: It i; the right
of the House, Madam,

MR, CHAIRMAN: Wil you please
take your set? Let us proceed with
the business, We will take the matter
of extending the time later on, if neces-
sary.

PROF. DALIP CHAKRAVARTY
(Calcutta South): I offer my sincere
thanks to Prof, Samar Guha for Lring-
ing this resolution for the considera-
tion of this House. Ag a matter of
fact it i3 a duty which this House or
the nation should have done long be-
fore, One doeg not feel surprised as
to why it was not done and for that
one has only to look gt the Opposition
benches, which are empty. I need not
dilate on that point

I would make only one suggestion
at the beginning. Prof. Guha has
suggested that the Netajl National
Academy should study gix points ¢nd
to that I would like to add one moré
viz. International relations in the
modern world. That is my’ humble
amendment. It is mnot only myself,
but everybody, both inside and #lso
outside tne House, would feel and ex-
press that very little has really teen
done for transmitting the message cf
Netaji to the coming generations, We
owe it to Netaji, as every nation having
a sense of self-respect and dignity and
desiring to maintain and preserve the
same would like to do it, Only last

_year, 1 had the privilege of going to
the Soviet Union. Wherever I had
been I found how they Wwere preserv-

‘ing the memories of thelr leaders,
particularly, Lenon and that was the
greatest Integrating force in the Soviet
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Unlon. - India ig a vast country and we
describe it as & gubscontinent,

18 krs.

As a matter of fact, since indepen-
dence, We have an experience that all
attempts have been made to underplay
the role of Netaji In our freedom strug-
gle. That bag to be undone and for
that we only look to the Janata Party
and we have every hope that that the
Janata Government will come forward
to undo the wrong done, to the ‘radi-
tiong gnd to the history of the national
movement, One has only to go
through the monumental works of the
greatest living Historian, Dr. R. C.
Majumdar. You are aware that a
committee was formed to write the
history of freedom movement and how
that committee was scuttled and dissol-
veq by the First Government of free
Indla. Netaji set the real example of
national integration. While farming
the Indlan National Army by giving
three slogans viz, Efers® Gawre wafd
and by various other uxamplu,' he
really created an example as to how
to create integration among the dif-
ferent communities. We need only to
emulate bis examples, and there would
have been no problem of national
integration in India.

1 commend the latest admission of
one political party in India which so
long did not understand the role of
Netaji. I mean the Communist Party
of India (Marxist). Only this year
they came out with an admission of
the predominant role, of the magnifi-
cent role that Netaji played in India's
freedom struggle. With these words,
I commend to the ‘Government to
agree to the proposal brought forward
by Prof. Semar Guha.

MR CHAIRMAN: Now Prof. Shib-
ban Lal Saksena....(Interruptions)
Hon, Memberg may discusy things with
one another outside the House, not
here,

PROF. SHIBBAN LAL SAKSENA
(Maharashtra): Madam Chairman,
When the picture of Netajl Subbas
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x€hapdra Bose comes to my mind, my
ming is filled with awe and admira-
tion.- Mahatma Ji and Netaji Subhas
Chandra Bose are the two persons who
may be regarded as the real creators
of India’s fréedom. Ome roused the
Indian consciousnéss and the other
made the Army also conscious of free-
dom and of the rights of Indians' them-
selves to govern India. So, the British
bad to go.

It pains me very much to see that
poor Prof. Samar Guha had to -nake
effortg to bring in this resolution, for
paying respeét to the great Netaji. I
am ashamed. It is the duty of the
Government itself to come forward
with a probosal for a real memorial
for Netaji in this country.

Jawaharlal Nehru was oppesed to
Netaji and so, the Indira Government
was -opposed to it. None of the éar-
lier governments had thought of
having a grand memorial for Netajl
What Prof. Samar Guha has suggested
is a very small thing. I think that a
much bigger memorial should be set up
for Netaji, in which gll Indians could
participate. I congratulate Prof, Guha
for his dogged determination. And I
think Government will consider it
their duty to have a real memorial for
Netajj in thig country, since the whole
country is proug of him,
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MR. CHAIRMAN.:
The Minister.

SHRI SAMAR GUHA (Contai): I
again propose that the time be exten-
ded.

Saugata Roy.

MR. CHAIRMAN: Let me proceed
jn my own way.

SHRI SAMAR GUHA: 1 do not
@mderstand. How do you deny it?

MR. CHAIRMAN: Will you please
tak, your seat?

SHRI SAMAR GUHA: It is within
my rights. I ean propose. The House
can reject. :

MR. CHAIRMAN:
will take it up later.

If necessary, we

SHRI SAMAR GUHA: Other Mem.
bers are willing to participate.

MR. CHAIRMAN: There is no
other Member. All Members who
have given their names have been
called,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I am in full agreement with
the spirit behind the resolution which
has been moved by our respected hon.
Member, Shri Samar Gubha. There
cannot be two epinions about the per-
petnation of the great contribution
that Netaji Subhash Chandra Bose has
made not only for the freedom of
India, but for the freedom of the
downtrodden peeple of the world.

Netaji Subhash Chandra Bose was
a lJeading revolutionary of our coun-
try, and I should add he was one of
the greatst revolutionaries of the
whole world of all times. I am parti-
gularly proud of the fact that since
Wy childhood till he left thig country,
I had the privilege of coming in
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personal contact with him, ang my

late, lamented father, Nirmal Chandra
Chunder, had been working with
him and his brother, Shri Sarat Chan-
dra Bose. So, on many occasions
Netaji Subhash Chandra Bose used to
come to our house, and we  Wwere
thrilled by his company.

It may not be interpreted that I
am opposed to the spirit behind this:
resolution which has been moved by
Samar Babu here before this august
House, but I am requesting him to
consider the modality, how we can
jreplement this resolution on behalf
of the Government,

You are aware that under our
Constitution, we have geveral institu--
tions called ‘institutiong of national
importance”. Although Samar Babu
has said that an institute of all-India
importance should be set up, I should
think that perhaps he has in view
some institution of nafional impor-
tance. Under item 62, 63, 64 and 67 of
the Union List of the Seventh Sche-
dule, such institutions can be set up
only by law made by Parliament. Here-
is only a resoultion and no law which
js proposed by Samar Bahu. That is
one technical point, but it is a consti-
tutional point also. Therefore, we
have to consider whether the resolu-
tion jtself will serve its purpose 0
whether Samar Babu will later bring
some law before this House for its
consideration. Otherwise if it is in-
tended to be an institution of national
importance, we cannot have that sim-
ply by having a resolution of this
type. :

Then again, the point is that the
whole nation respects Netaji
Subhash Chandra Bose and certainly
Government will come forward to
have any such academy which can be
get up on behalf of the nation. But if
the responsibility is made over to
the Government, then there ig a like-
lihood of .this institution being a G‘gv-
ernment institution and the difficulty
will be that under qur democratic pat-
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(Dr. Pratap Chandra Cbunder]
dern, there may be certain changes
An the Government which is very like-
ly, and in that event the other Gov-
.arnment which may come in future
smight think on a different line. On
the other hand, if there is an institu-
tion at the national level which is
.set up by the people, then it will be
without any ‘dependence on the Gov-
ernment and as such without the
control of the Government, Other-
‘wise, the apprehension that I am ex-
‘pressing might come to pass and
wltimately, the wholy purpose of
:samar Babu might be defeated I
most respectfully request him to con-
sider that aspect also,

I would point out that there is
already an instifution in existence in
Calcutta with which Samar Babu is
«connected and on the last occasion, he
‘has referred to that institution, that
‘is, Netaji Research Bureau. Last
week, when I visited Calecutta I made
it a point to visit that institution
.pnce more. ] visited it on previous
.occasion also. I find that this institu-
tion hag gone ahead with its scheme
«af preserving the memory of this
great revolutionary, Netaji Subhas
Chandra Bose and also to cover many
of the subjecty which are now being
mooted by the hon. Member, Shri
Samar Guha. For instance, in the
objects of Netaji Research Bureau,
we find study and research aboug the
life activities and teachings of Netaji
Subhas Chandra Bose, to collect and
preserve gll intelligence, documefts,
manuscripts, etc. I have seen very
valuable manuscripts, lists and other
papers were preserved there. In som,
cases, micro-films, photographs and
Xerox are prepared and they are sup-
lying this material to other institu-
tions. More than that, thig institution
alsp encourages and promotes the
study of and research of the history of
India, her struggle for freedom, leader
ship, political Institutions, internatio-
nal relations and allled subjects. The

‘hon. Member, Prof. Dilip Chakra-
varty, Pas mentioried about internatio-
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nal relations. That algo comey within
the mpun{thtllnlt&lﬁm. Simi-
larly, under other objects we fnd col-
lection ang preservation of all intelli-
gence, documents, manuscripts, books,
etc. relating generally to the history
of India particularly to her struggle
m!rudom. Byumiurn that in-
stitution covers Mhﬂm;ﬂlc-
ed here by Samar B

abu.

ore coming to the study of
advmu military science a3 he has
indicated, I think it jg posible to
avoid duplication by strengthening
this institution through appropriate
help on the part of the Government.
I tell you that this institution has al-
ready approached us for providing
grants for bringing out complete collec-
ted works of Netaji Subhas Chandra
Bose ang thig representation is under
active consideration. Then again, this
institution also proposes to set up a
centre in Delhj so that in the capital
of India the works of Netaji Subhas
Chandra Bose may be highlighted and
it may draw the attention of foreign
countrieg through their embassies in
the capital and also of different
States of this country. We are 8also
actively considering the proposal
and I have requested them to send
me complete proposal in thig behalf.
It is not difficult to help this institu-
tion if they bring the proposal of a
construetive nature. In fact, we have
been advised that in the past, this in-
stitution hag received Government
grants, I understand Samar Babu has
mentioned on the last occasion that
already Rs. 2.30 lakhs has been paid
to this institution. But from my notes,
it appears that since 1971-72, more
than Rs. 4.5 lakhs have already been
paid on differen; headg like repairs,
library books, interior decoration, etc.

This is a composite institution
where a large number of people as-
semble almost every week or on
special occaslons. So, I would res-
pectfully submit that Prof, Guha
might consider whether it will be
worthwhile to have a Government
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'{nstitution and, secondly, whether
there is sny necessity for duplicating
the institution of this type.

We find, in connection with many

gubmit that we might consider and
the Government might be in a posi-
tion tg help the Netajl Research
Bureau if it sets up one centre at
New Delhi and, certainly, we would
give the highest consideration for any
representation that they would make.

About the study of advance mili-
tary science, I woulg like to say that
already there arg several universities
which are offering advance military
acience studies, for instance, Meerut,
Punjabi, Andhra, Kanpur, Poona,
Gorakhpur, Jiwaji, Allahabad, Kerala
and Madras. So, 10 universities
are actually offering courses in ad-
vance military science, I do not think
any useful purpose will be served
at present by adding one more such
institution,

1 understand, there wag an amend-
ment moved by Dr. Ramji Singh
about re-naming the National De-
fence Academy, Dehra Dun as the
Netaji National Defence Academy.
This matter has been considered by
the House from time to timg in the
past. But the Ministry of Defence
has considered thig aspect before and,
in view of the traditional gentiments
attached to the present name of the
Academy, gince its very inception, it
is not considered desirable to change
the name of the national Defence
Academy. Anyway, these are some of
the institutions which are actually
teaching defence and military sclence.
I submit that further usefiil purpose
will not be served it anyother Acade-
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my is set up for the very same pur-
pose.

Again, we have other big projects
to carry out research in Indian free-
dom movement. We have the Indian
Council of Historical Research which
is working hand in hand with the
National Archives and the National
Archives have collected several thou-
sand detalled information, books,
papers and pamphlets which have a
bearing on the study of Indian free.
dom movement. The Council of Hi-
torical Research is going to be re-
constituted soon. A new Chairman
has been appointed and very soon, the
entire Council will be reconstituted.
The work that they have already done
and the labour that they have already
put in will fructify after the new
Council resumes its activities in the
matter of study of history of fresadom
movement and also in carrying out
the research and brining out books in
that behalf,

I can add that the Caleutta Univer-
sity also has approached the Univer-
sity Grants Commission for setting up
a professorship for philosophy named
after Netaji Subhas Chandra Bose and
the UGC is actively considering this
aspect also, So, efforfts are being
made at the instance of the Govern-
ment and other governmental agen.
cies to help perpetuate the memory
of Netajj Subhash Chandra Bose....

SHRI SAMAR GUHA: Not memory.

DR. PRATAP CHANDRA CHUN-
DER: Anyway, I correct mysel?, to
continue the great work that he has
done, i Prof. Guha objects (o that
word.

I may also add that there is the
Netaji Subhash Chandra Bose Institute
of Sports at Patiala which has a
branch at Bangalore. That is the most
important training institution of
sports in all its aspects. And this ig
what we are doing. So, while I agree
with the spirit behind Mr. Samar Guh's
proposal, I request him to.consider the
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modality of it because of some con-
stitutional difficulties and also politi-
cal difficulties which may crop up
later on. This is what I want to say.

MR. CHAIRMAN: Before I call
Prof, Samar Guha to reply the Health
Minister is here and he wants to
make a statement with the permission
of the House. I am going fo ask him
to make a statement now.

SHRI SAUGATA ROY (Barrack-
pore): Will you please allow me?

MR. CHAIRMAN: No, I had called
you. You were absent. I am not
going to call you again.

SHRI SAUGATA ROY: Since the
Minister has spoken, it does not make
any difference. Today is a Private
Member's day. A private Member may
make his submission at any time.

aeRa Htr afea weuter WAl v

(=it TwATTE) @ garafs @@y,
frefafas  awmenr &% @wr
#ferq Tt & gedlsr F1 qil
g § AT FEATE | FIAT  WTHI
TATT T

SHRI SAMAR GUHA: This is not
the practice. How do you allow him?

St TR ATRS : (AT GLEGTNT
Framd 5 17 79, 1978 § (=qagw™)
SHRI SAUGATA ROY: If you are
making an exception in the case of

Health Minister, you make an excep-
tion in my case also.

8 2y Hy

MR. CHAIRMAN: These two things
are not on par.

SHRI SAMAR GUHA: This is not. the
way of doing it. Show me the rule.
How can you do it just by showing
your hand. This is mot the way.
Please ghowing me the rule. I pro-
test agalnst it. You cannoi do it with-
out the permission of the House. I
am on_ A peint of erder

SHRI SAUGATA ROY: You should
not show your hand in that way. You
cannot show your hand in that way.

MR. CHAIRMAN: I am not showing
any hand.

SHRI SAUGATA ROY: You are
showing your hand jn that way. I
take a serious objection to.it. You
may or may not allow a person to
speak, but you should not show your
hand like that. You can ring the bell

SHRI SAMAR GUHA: In the mid-
dle of the debate, you cannot allow
the Minister to infervene and intro-
duce a different subject; and it has to
be done, you have to waive the rule
and then seek the permission of the
House. If the House permits, then in

,that circumstance, the hon. Minister

can make a statement. Otherwise not,
But, unfortunately, you have not
sought the permission of the House
whether the hon. Minister can make a
statement.

MR. CHAIRMAN: I have heard your
point of order. I did say: with the
permission of the House. But if you
want me to ask formally, I will ask
for it. Does the House agree that the
haon. [Health Minister may make a
statement?

SEVERAL HON, MEMBERS: Yes.

MR. CHAIRMAN: Anyone opposed?
No one opposed the motion. The hon.
Minister.

SHRI SAUGATA ROY: There can-
not be any motion from the Chair. If
the rules are to be waived, then under
rule 388 somebody has to make a
proper motion and only that motion
can be put to the vote of the House,
The Chair cannot put a motion.

MR. CHAIRMAN: I have asked for

permission. of the House.

SHRI SAMAR GUHA: Somebody

should move a motion.

AN HON. MEMBER; They  have
moved it.
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SHRL SAUGATA ROY: How oan the
Chair justify it?

SHRI RAJ NARAIN: The residuary
power with the Chair Is always there.

MR. CHAIRMAN: The hon. the
Health Minister.

1624 hrs.
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